ITEM NO.12 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal) No(s). 414/2021

RISHI MALHOTRA Petitioner(s)
VERSUS

UNION OF INDIA Respondent(s)

(FOR ADMISSION and IA No.126757/2021-PERMISSION TO APPEAR AND ARGUE
IN PERSON )

Date : 11-10-2022 This petition was called on for hearing today.
CORAM

HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE S. RAVINDRA BHAT

HON'BLE MS. JUSTICE BELA M. TRIVEDI
For Petitioner(s) Petitioner-in-person
For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
The petitioner who is appearing in person prays for and is

granted liberty to withdraw this petition.

The writ petition is dismissed as withdrawn accordingly.

(SANJAY KUMAR-II) (VIRENDER SINGH)
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